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Yo ,ORDER DT, 10, 4.2001L,
tw '{\Q.‘G‘t'o"?r}l‘((
l‘his oA stands f.a():tt_-ﬁ to this day for
%\ hearing and final disgosal at the stage of
& admission, shri S.B8.Jena,learnad ASC for the
Departmental Respondents is [ iesent.None f£rom
# he cide of the applicant { e .
T Che ¢ vieoene appllCanct 1S presenig,There is
R&L\m\\(\ck NN ’
. no prayer for adjournment,Hence we are not
P\ |
inclined to adjourn the matter suomotito,
tEj)C{ T\S\{C’M\?ﬁ Heard shd Te 1 e : 1
C;\ \ neard ganl JTena,learned ASC and also
pemsed the records,
Applicant challenges the selection and
appointment F orrd vate oo
B ent of private Respondent o 4.
4
ot 3 L il S b Tl o onf ol LN SN _‘—L’q&mﬂ




04 261[260 | coey

J .
NOTES OF THE REGISTR_Y ’ ORDERS OF THE TRIBUNAL J

bt &.9-2000 Shri Manas Datta to the post of ED3PM,Bandapipili

Roth Hhe foﬁlfwﬂw B ranch post Office in the pistrict of phulbani

Nk ﬁc/? eounge | Qe
2bs52ai o0 ei). Ne shep)

4&&27, &M 9@, Tqmm%rs.eptembe:,1999, applicaticns were received from

In response to employment notification issued in

fvl Uf ID %JU)Q 667 the applicant, Respondent Nc, 4 and many others,
607”'” 97"{07} Grievance of applicant is that though she fulfille(i;;
all the required qualifications for the pest,
'% )5"0 Respondent No,2 illegally with a mala fide

- n intention appecinted Respondent No.4.She pelng a

N

¢ candidate has a better claim for the post,

(»)

cpartmental Respondents in their counter ogp.osed
g e
V\’Rsm\\rN \4\\\\.\3\ her prayer stating that Respondent Np.4 sscured L]

S_<n @) | higher percentage of mark in HSC than other
candidates including applicant,Moreover, th

'}é“ }Q\‘l\" post is not reserved for SC candidate. gven the
applicant in her appl ication 4id not enclose any

Rejoordes et A2V,

IncOome certificate as required under the rules,
e s Lo R Private Respondents though duly noticed
\l

had nel ther entered appearance nor filed counter,

. No rejecinder filed,

} Annexure-R/l is tl.e xerox copy of application

'-92/ + oo\ sent by applicant to the Department,This agplication
\ =N

reveals that required Income certificate has not been

RQ\:;-&%\,. v 3\ (enclosed. Farther while she secured 42% marks in HSC

: 4 s examination Respondent Nc.4 has secured 62,46% in
Q\ N
\i'3>\ HSC.Law is well settled that a candidate securing

higher percentage of mack in LSC has a better

"‘J

T DA erlsasies~_ |claim for the post, pe thercfore,do no see any

informity in the selection and appointment of

c\.\\é’] Respondent No.4 to  the gost,

In the result, ithout any merit
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